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State Vs. Nitin @ Kamal @ Bagga 
e-FIR No. 000382/20 

PS Sadar Bazar 
U/s 379/411 IPC 

16.01.2021 
Vide Office Order No. 1417/25841-991 DJ(HOVCovid Lockdown/ Physical Courts Roster/ 2020 
dated 23.12.2020. the cases are beng taken up through Video Conferencing today 

File taken up today on the application for grant of bail U/s 437 Cr.P.C. 

moved on behalf of applicant/accused Nitin @ Kamal Bagga s/o Sh. Kale 

Ram. 

Present Sh. Pankaj Gulia, Ld. Substitute APP for the State through V.C. 

Sh. Vikas Agrawal, Ld. LAC for applicant/accused through V.C. 

It is submitted by Ld. LAC for applicant/accused that 

applicant/accused is innocent and has been falsely implicated in the present 

case. It is further submitted that no recovery has been made from or at the 

instance of the applicant/accused and the alleged recovery has been planted by 

the police. It is further submitted that the applicant/accused is in J/C since 

12.09.2020 and investigation qua him is already complete and charge-sheet has 

already been filed in the present matter and further custodial interrogation of the 

applicant/accused is no more required. It is further submitted that the applicant/ 

accused belongs to a very poor family, he is a labourer by profession and and is 

the sole bread earner of his family. It is further submitted that applicant/accused 

is a permanent resident of Delhi. Therefore, it has been prayed that the 

applicantlaccused be released on bail. 

Reply of lo has been filed electronically. Copy of same has b 

sent to Ld. LAC for the applicantaccused electronically. Perusal of the same 

reveals that a part of stolen amount i.e. Rs. 500/- out of the total stolen amount of 

Rs. 1000/ was recovered from the possession of applican/accused. It is further 

stated that applicant/accused is a BC of the area of PS Sadar Bazar and 

involved in many ther criminal cases. 

Ld. substitute APP for the State has opposed the bail application on 

the ground that a part of stolen amount i.e. Rs. 500/- out of the total stolen 



-2- e-F IR No. 000382/20 PS Sadar Bazar 

amount of Rs. 1000/- was recovered from the possession of applicant/accused. It 

is submitted that the applicant/accused is a habitual offender and has previous 

involvement in many criminal cases and he may commit similar offences again, if 

released on bail. 

I have given thoughtful consideration to the facts and circumstances 

of the case and carefully perused the record in light of submissions made before 

me 

Perusal of previous involvement report filed by 10 reveals that 

applicantaccused is a habitual offender and has been involved in multiple other 

cases of a similar nature. Hence, there is strong likelihood that applicant/accused 

may commit similar offences again, if released on bail. Thus, considering the 

antecedents of applican/accused, this Court is not inclined to grant bail to the 

applicant/accused at this stage. Hence, bail application of applicant/accused 

stands dismissed. 

Accordingly, the present application is disposed of. 

One copy of the order be uploaded on Delhi District Court Website. 

Copy of order be also sent to the e-mail of jail superintendent and SHO PS Civil 

Lines/Sadar Bazar and Ld. Counsel for the applicant. 

(SHIVLI TALWAR) 
MM-06(C)/ITHCIDelhil16.01.2021 
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.C.). 
M

r. A
jesh K

u
m

ar Sharm
a, ld. C

o
u

n
sel for applicant/accused (through 

V.C) 
It 

is 
subm

itted 
by 

Ld. 
C

ounsel 
for 

applicant/accused 
that 

applicant/accused 
is 

innocent and 
h

as 
b

een
 falsely im

plicated 
in 

th
e 

present 
c
a
s
e
. 

It 
is further 

subm
itted that 

n
o

 
recovery 

h
a
s 

b
een

 
m

ad
e 

from
 

o
r
 

a
t the 

instance of th
e applicant/accused 

an
d

 th
e alleged 

recovery h
as b

een
 planted by 

th
e 

police. 
It 

is 
fu

rth
er 

subm
itted 

that 
th

e 
past 

antecedents 
of 

th
e 

applican/accused 
a
re

 
clean 

and 
h

e 
is 

n
o

t 
a 

previous 
convict. 

It 
is 

further 
subm

itted th
at th

e applicant/accused is in J/C
 since 12.01.2021 and investigation 

q
u

a 
him

 
is 

already com
plete 

an
d

 
h

e 
is 

n
o

 
m

o
re

 required 
for 

any 
custodial 

interrogation. 
It is further subm

itted that the applicant/accused 
is the so

le bread 
e
a
rn

e
r of his fam

ily. T
herefore, 

it h
as been prayed that th

e applicant/accused 
b

e 
released on bail. 

Reply 
of 

1O
 

h
as been filed electronically. C

opy 
of 

s
a
m

e
 h

as b
een

 
se

n
t to

 L
d. C

ounsel for th
e applicant/accused electronically. 

P
erusal of th

e 
s
a
m

e
 

reveals 
th

at 
o

n
e
 

d
esi 

katta 
an

d
 

o
n

e
 

live 
bullet 

w
e
re

 
recovered 

from
 

the 
possession of applicantaccused. 

It is further stated that th
e applicantaccused 

h
as n

o
t been previously involved in any other case, how

ever, the bail application 
is opposed 

o
n

 th
e ground 

that his fam
ily 

has 
n

o
 control 

o
v

e
r him

 
and 

h
e m

ay 
abscond, if released on bail. 



--2- 
F

IR
N

o.
15/21 P

S
 C

iv
il L

in
es 

L
d. S

u
b

stitu
te A

P
P

 for th
e S

ta
te

 h
a
s o

p
p

o
se

d
 th

e bail ap
p

licatio
n

 o
n

 

th
e
 around th

at o
n

e
 d

e
si k

a
tta

 a
n

d
 
o

n
e
 liv

e b
u

llet h
av

e b
e
e
n

 re
c
o

v
e
re

d
 fro

m
 th

e 

D
oSsession 

of th
e ap

p
lican

t/accu
sed

. 
It 

is fu
rth

er su
b

m
itted

 th
at sin

ce fam
ily 

of 

applicantaccused h
a
s
 
n

o
 c

o
n

tro
l 

o
v

e
r
 him

, th
e ap

p
lican

t/accu
sed

 m
a
y

 ab
sco

n
d

 

an
d

 co
m

m
it sim

ila
r o

ffe
n

c
e
 ag

ain
, if enlarged o

n
 bail. 

I h
a
v

e
 given thoughtful c

o
n

sid
e
ra

tio
n

 to
 the facts an

d
 c

irc
u

m
sta

n
c
e
s 

of th
e 

c
a
s
e
 an

d
 carefully perused th

e
 re

c
o

rd
 in light of su

b
m

issio
n

s m
a
d

e
 b

e
fo

re
 

m
e
. 

A
pplicant/accused is 

a 
first tim

e o
ffe

n
d

e
r. R

ecovery h
a
s already b

e
e
n

 

effected. T
hus, th

is C
o

u
rt is of th

e c
o

n
sid

e
re

d
 v

iew
 th

at n
o

 furitful p
u

rp
o

se
 

w
o

u
ld

 

b
e 

serv
ed

 
by 

keeping 
th

e 
applicant/accused 

b
eh

in
d

 
b

ars. 
H

en
ce, 

ap
p

lican
t/accu

sed
 is a

d
m

itte
d

 to
 bail subject to

 furnishing o
f personal b

o
n

d
 in th

e
 

s
u

m
 o

f R
s. 1

5
,0

0
0

/- w
ith 

o
n

e
 surety of like a

m
o

u
n

t, to
 th

e sa
tisfa

c
tio

n
 of ld. D

uty 

M
M

 a
s
 p

er prevailing duty ro
ster, subject to

 th
e follow

ing co
n

d
itio

n
s- 

1
. 

T
h

a
t th

e
 
a
c
c
u

s
e
d

 
p

erso
n

(s) 
sh

a
ll join 

in
v

estig
atio

n
 
a
s
 a

n
d

 

w
h

e
n

 called
. 

2
. 

T
h

a
t 

th
e
 
a
c
c
u

s
e
d

 
p

e
r
s
o

n
(
s
)
 

s
h

a
ll 

a
tte

n
d

 
th

e
 

C
o

u
rt 

a
s
 

p
e
r 

c
o

n
d

itio
n

s
 o

f b
o

n
d

 to
 b

e
 e

x
e
c
u

te
d

. 

3
. T

h
a
t th

e
 a

c
c
u

s
e
d

 person(s) s
h

a
ll n

o
t c

o
m

m
it sim

ila
r o

ffe
n

c
e
 

and; 
4. T

h
at th

e
 a

c
c
u

se
d

 p
e
rso

n
(s) sh

a
ll n

o
t d

irectly
lin

d
irectly

 in
d

u
ce, 

give th
reat, o

r in an
y

 w
ay

 d
issu

ad
e th

e w
itn

esses/p
erso

n
s 

a
c
q

u
a
in

te
d

 w
ith

 th
e
 fa

c
ts

 o
f th

e
 c

a
s
e
 a

n
d

 a
ls

o
 sh

a
ll n

o
t ta

m
p

e
r 

w
ith

 th
e
 ev

id
en

ce. 

A
ccordingly, th

e p
resen

t ap
p

licatio
n

 is d
isp

o
sed

 o
f. 

O
n

e co
p

y
 of th

e o
rd

er b
e u

p
lo

ad
ed

 o
n

 D
elhi D

istrict C
o

u
rt W

eb
site. 

C
o

p
y

 o
f o

rd
e
r b

e
 a

ls
o

 s
e
n

t to
 th

e
 e

-m
a
il o

f ja
il s

u
p

e
rin

te
n

d
e
n

t a
n

d
 S

H
O

 P
S

 C
V

I 

L
ines/S

adar B
azar an

d
 L

d. C
o

u
n

sel for th
e applicant. 
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20
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th
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ca

se
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ar
e 

be
in

g 
ta

ke
n 

up
 t

hr
ou

gh
 V

id
eo

 C
on

fe
re

nc
in

g 
to

da
y.

 

T
he

 un
de

rs
ig

ne
d 

is 
lo

ok
in

g a
ft

er
 th

e w
or

k 
of

 C
ou

rt 
of

 S
h.

 V
is

hv
es

h,
 L

d.
 L

in
k M

M
. 

Jo
in

e
d

 th
ro

ug
h 

V
id

eo
 C

on
fe

re
nc

in
g 

o
n

 C
is

c
o

 W
eb

ex
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